
 

NOTES OF THE REGISTRY ORDERS OF THE TRIBUNAL 

CP(C]IVIL) 38/O01 

O.A.Np. 625/0nc 587/02 

der_datd.J.7.2002 

As per order dated 15.7.2002 paSe3 in 

0.A.625/01, put up this matter on 10.7.2002. 

—MFJRER UDICIAt) 

Order.DtLQli2JQ 

Despite 	post in order, the Appi leant 

was 	not 	allowed 	to join as the 	Extra 

Departmental Post Master; for wtiicfl ne iiieu 

this Original Application under Section 19 of 

the Administrative Tribunals Act, 1985. 

2. In the meantime; as has been 

reported by the Counsel for the Applicant, 

Learned Additional Standing Counsel Shri J.R. 

Nayak for the Department and Mr. 	U.li'. 

Dhalsamant, Learned Counsel for the Ex-Post 

Master; 	the Applicant has alread hei 

a] I owed Le 	s i ri as E\tia Departmental Lost 

Ma-Her 
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3. 	it: is reported that the Department: 

allowed him to open a parallel Post Office on 

11.07,2002 and the Ex-Post Master has handed 

0vei him charges cf the Post Office on 
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In the aforesaid prcn 

Original Application is disposed o 

grievc05 of the Applicant, (as raised in 

this Original Application) has already been 

redressed 

Send copies of the order to 

the 1)artes. 

Member (Judicial) 


